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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN BENCH, PUNE 
O.A. 5 OF 2022(WZ) IN THE MATTER OF: 

BRACKISH WATER RESEARCH CENTRE APPLICANT 

VERSUS

GUJARAT STATE POLLUTION CONTROL BOARD AND ORS .. 
.RESPONDENTS 

AFFIDAVIT ON BEHALF OF THE APPLICANT BRINGING ON 

RECORD ADDITIONAL FACTS AND DOCUMENTS 

,Mohammad Siddique H. Sheikh, Aged about 46 years, S/o Hajimiyan 

Shaikh R/o Kasba Mohailla Mougal Street AT-Po-Ta OLPAD 394540 

Dist Surat, Gujarat do hereby solemnily affirm and state as under: 

1. That I am the president of applicant in the above-mentioned 

matter and as such am competent to depose the present affidavit. 

2. That after the filing of the OA, there are certain facts that have 

come to the attention of the applicant, which are relevant for the 

adjudication of the present OA. As per the preliminary 

investigation conducted by various authorities as also reported in 

the newspaper, a company Hikal Ltd (hereinafter referred to as 

company/occupier) which is operating a chemical manufacturing 

unit at Taloja MIDC Raigad, Maharashtra illegally sold without any 

permission its hazardous waste of sodium hydrosulfide to Sangam 

Enviro Pvt Ltd, a Vadodara based company in Gujarat which is 

3101



PA 

neither an "authorised user" or "authorised disposal facility" for 
Hazardous waste. Sangam Enviro Pvt Ltd. through its transporter 

-0 

collected the Hazardous waste from the company for which it was OF 

paid Rs 14 per litre to dispose of the chemical waste and the 

tanker was carrying around 25,000 litres. The hazardous waste 

was transported in a 25 KL tanker to Ankleshwar, wherein it was 

transferred to another tanker which transported the hazardous 

waste on 6-1-2022 to GIDC, Sachin, Surat for illegal disposal into 

the natural drain passing from the GIDC Sachin. The natural drain 

meets the Kankra creek then flows into Mindhola estuary which

ultimately flows into Gulf of Khambhat/Cambay. During illegal 

disposal at 4-00 AM in to the drain heavy gas/vapor of the 

hydrogen sulfide gas was released (due to chemical reaction

and/or coming into contact with air) which went instantly in wind 

direction kiling 6 workers on the spot in adjacent Vishwaprem 

dying mill and injuring 25 workers also killing 4 dogs at the drain

site. The true copy of the newspaper report dated 08.01.2022 is 

annexed herewith and marked as Annexure A/1. 

3. That the company/Hikal was established in 1988, and has five 

manufacturing facilities in the country at Maharashtra (Taloja and 

Mahad), Gujarat (Panoli) and Karnataka (Jigani). The companyis 

in the manufacture of pesticides, fungicides and insecticides. The 

R-4/ MoEF&CC granted environment clearance dated 28.08.2007 

for expansion of its pesticide unit at MIDC Industrial Area, Taloja, 

Raigad, Maharashtra wherein in Clause xii it is specifically stated 

that the company has to follow the rules and regulations 
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Concerning the hazardous waste. The company was granted

renewal of consent to operate vide consent order dated

06.07.2018. The renewal of consent to operate at Si No.7 

prescribes the method of disposal and treatment of the hazardous 

waste generated at the unit. The true copy of the environment 

clearance F.No.J-11011/63/2007-IA I() dated 28.08.2007 

issued by Ministry of Environment and Forest is annexed herewith 

and marked as Annexure A/2. The true copy of the order of 

renewal of consent to operate dated 06.07.2018 is annexed

herewith and marked as Annexure A/3. 

4. That the company/Hikal has for its Mahad unit (Maharashtra) in 

the past been issued closure orders by Maharashtra State 

Pollution Control Board for illegal disposal of its hazardous waste.

The true copy of the news report dated 06.03.2020 is annexed

herewith and marked as Annexure A/4. 

That the applicant has made a representation dated 10.01.2022 5. 

to the respondent authorities bringing to their attention facts that 

there is a nexus amongst officials which is facilitating such an 

inter-state illegal trade in transportation, disposal of Hazardous 

waste, during curfew like situations on account of covid

pandemic. It has been brought to the attention of the respondent 

authorities that site/natural drain which was used for disposal of 

hazardous waste has been used for such illegal disposal in the 

past also and it is an ongoing activity. The true copy of the 

representation dated 10.01.2022 and email dated 10.01.2022 is 

annexed herewith and marked as Annexure A/5 (Colly).
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AT Sr.Mo.63_of 2022 

Data1 1 JAN 2022 

That the annexures are the true copy of the originals. 6. 

President 

DePONENNT arch CentrE 

VERIFICATION: 

Verified at Surat on 11th day of January 2022 at Surat that the contents
of above affidavit are true and correct to the best of my knowledge 
and understanding and nothing material has been concealed thepe 
from. 

ELECTION COMMISSION OF INDIA

DENTYCARD 

Address S83/1, Kasba Mahollo, Olpad-3 Olga 
Ta Olpad, Dist Surat- 394540 ADVCCS 

$30 
E 

DEPONENT 
President A YA CTLIS95545 

Brackish Water F search Centre 

Eleioral Registration scer 
For 168 Oipad Constitucnc 

Elector's Name Sheikh Mohan1mad Sudoq Place Sur 

Father's Name Hymuyan 

Sex / 

Age as on 1200227 Yearin. 
Male 

SOLEMNLY AFFIRMED 
BEFORE MEE 

ASHOK C. PANCHAL

NOTAR 
GOVT. OF INDIA ASHOK C. PANCIAL 

ADVOCATE & NOTARY 

30, Vihar Society, 
VRoad,SURAT-395004. 

AsotLLL
C Pem cA 

1 1 JAN 2022 

A 

11 JAN 2072 

R 
1 JAN 2072 

TA 
8ARIALYI ANOTARA 

RAT 
NOTARIALNOTARIAL 

ADY OCAT + 
uRAT CET 

, O.4 U/ 

NO 
AOK 

ADVOCATE 

TA 
AAAAAA 

C.PALT 
RY DA 
-09-2022 YPIRY DAE 

13-08-4 SURAT CiTY 
REGO.46, 
EXPIRY DATE 
19-09-2022, 

OF 

TOF OF NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL
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2/5jL-venviron mentclearance.nic.in/Auth/openletter.aspx?EC=3875

Total project area is 60,000 m2 and expansion will be carried in 3,000 m2 in the same premises. No
additional land will be required. Total cost of the project is Rs. 15.00 Crores. Rs. 100 Lakhs and
Rs. 35 Lakhs are earmarked towards the capital cost and recurring cost/annum respectively for
the environmental pollution control measures.

3.0 No public hearing / consultation is required due to project being located in notified MIDC industrial
area as per para 7 (i) III (i)(b) of EIA Notification, 2006.

4.0. The Ministry of Environment and Forests hereby accords environmental clearance to the above
project under the provisions of EIA Notification dated 14th September, 2006 subject to strict

Existing (MTPA) |After expansion (MTPA)|

1,800
200
300
300
200
100
700

1,704

—

-

456
300
948

Total
Intermediates of HTP-293
IPDO
HTP-213
ADMP
3ifenazate
fhiabendazole
Name of the product

F. No. J-11011/ 63/2007- IA II (I)
Government of India

Ministry of Environment and Forests
(I.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road

New Delhi  110 003

E-mail: pb.rastogi@nic.in
Telefax: 011: 2436 7668
Dated 28th August, 2007

To,

M/sHIKALLtd.,T-21
MIDC Industrial Area
Taloja  410208, Raigad
Maharashtra.

E-mail: rajendrachirwatkar@hikal.com
Fax No.: 02741-1844/022-27544277, 22843034
Subject : Expansion of Pesticide Unit at Plot No. T-21, MIDC Industrial Area, Taloja, Raigad,
Maharashtra by M/s HIKAL Ltd.  Environmental clearance reg.

Sir,
This has reference to your letter no. HL/MOEF/03/06 dated 8th December, 2006 alongwith project

documents including Form I and EIA/EMP report for seeking environmental clearance under the EIA

Notification, 1994 and subsequent clarifications/additional information furnished vide your letters dated 23
April, 2007 and 11th August 2007 on the above mentioned project.

2.0 The Ministry of Environment and Forests has examined your application. It is noted that proposal is for the
expansion of Pesticide Unit at Plot No.T-21, notified MIDC Industrial Area, Taloja, Raigad,
Maharashtra which is declared as Chemical Zone. Following pesticides will be manufactured as per
details given below :

1/8/22, 9:00 PM
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1/8/22,9:00 PMF

compliance of the following specific and general conditions:

SPECIFIC CONDITIONS :

i.Dust collectors and venturi scrubbers shall be provided to control the particulate emissions.

ii.Fugitive emissions in the work zone environment shall be periodically monitored for specific
pollutants like solvents, VOC, HCI, SO2 etc. with instruments of proper range. The flue gas emissions

shall conform to the standards prescribed by the MPCB.

iii.Total water requirement from MIDC supply effluent generation shall not exceed 1,200 m3/day

as per the permission accorded by the MIDC. The wastewater generation shall not exceed 823 m3/day
and treated for primary, secondary and tertiary treatment. Treated effluent shall be sent to common
effluent treatment plant (CETP) for further treatment. The quality of the treated effluent shall conform
to the standards prescribed by MPCB / EPA Rules. Toxicity Factor - 4 (TF-4) test shall be carried out
as per the latest CPCB guidelines.

iv.The solid waste shall be segregated according to its calorific content and stored separately for
treatment and disposal. ETP Sludge, evaporation salts, spent carbon etc. shall be incinerated in the common
incinerator facility installed at TSDF at Taloja, Maharashtra and no incinerator shall be installed at the
project site. Used oil and batteries shall be sold to authorized recyclers.

B. GENERAL CONDITIONS :

i.The project authorities must strictly adhere to the stipulations made by the Maharashtra
Pollution Control Board (MPCB) and the State Government.

ii.No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment and Forests. In case of deviations or alterations in the project proposal from those
submitted to this Ministry for clearance, a fresh reference shall be made to the Ministry to assess adequacy of the
conditions imposed and to add additional environmental protection measures required, if any.

iii.The gaseous emissions (SO2, NOx, HC, HCI & CF>) and particulate matter from various process

units shall conform to the standards prescribed by the concerned authorities from time to time. At no time, the
emission levels shall go beyond the stipulated standards. In the event of failure of pollution control system(s)
adopted by the unit, the respective unit shall not be restarted until the control measures are rectified to achieve
the desired efficiency.

iv.The process emissions (SO2 and HCI) shall be scrubbed by the caustic or wet scrubber from all

the stacks. Vents from scrubbers and condensers shall be periodically monitored and maintained as per the best
practicable technology. The VOC emissions generated due to use of organic chemicals from various reactors
shall be controlled by installing chilled water and chilled brine condenser system to condense the organic
vapours to recycle and reuse in the process.

v.Adequate number of influent and effluent quality monitoring stations should be set up in
consultation with the MPCB. Regular monitoring shall be carried out for relevant parameters.

vi.As per the Charter on Corporate Responsibility on Environmental Protection the bio-assay test
shall be replaced by Toxicity Factor test method developed by CPCB.

vii.All the solvent recovery condensers shall be cooled with low temperature brine to reduce solvent
loss to the environment. Spent solvents shall be recovered as far as possible & recovery shall not be less than 95
percent. All venting equipments shall have vapour recovery system. Reactors shall be provided with mechanical

environmentclearance.nic.in/Auth/openletter.aspx?EC=3875fl3/5
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environmentclearance.nic.in/Auth/openletter.aspx?EC=38754/5

1/8/22, 9:00 PMF

seal to handle the odorous chemicals. Action shall be taken to reduce the air emissions in the work zone
environment as far as possible.

viii.Green belt of adequate width and density shall be developed in 33 % of the total project area to
mitigate the effect of fugitive emissions all round the plant in consultation with the local DFO as per the
CPCB guidelines.

ix.The company shall undertake rainwater harvesting measures to recharge the ground water as well
as reduce consumption of fresh water.

x.As proposed, Rs. 100 Lakhs and Rs. 35 Lakhs earmarked towards the capital cost and
recurring cost for the environmental pollution control measures shall be used exclusively to implement
the conditions stipulated by the Ministry of Environment & Forests as well as the State Government.
An implementation schedule for all conditions stipulated herein shall be submitted to the Regional
office of the Ministry at Bhopal. The funds shall not be diverted for any other purposes.

xi.The Company shall undertake eco-development measures including community welfare measures
in the project area for the overall improvement of the environment. The eco-development plan shall be submitted
to the MPCB within three months of receipt of this letter for approval.

xii.The project authorities must strictly comply with the rules and regulations under the Manufacture,
Storage and Import of Hazardous Chemicals Rules, 2000. Prior approvals of Chief Inspector of Factories, Chief
Inspector of Explosives, Fire Safety Inspectorate etc. must be obtained.

xiii. The project authorities must strictly comply with the rules and regulations with regard to handling
and disposal of hazardous wastes in accordance with the Hazardous Wastes (Management and
Handling) Rules, 2000. Authorization from the MPCB must be obtained for collection, storage,
treatment and disposal of hazardous wastes.

xiv. Multiple safety systems shall be provided in reaction vessel handling flammable solvents or in
which pressurized operations are carried out and hazard analysis of all operations shall be carried out.
All the safety measures mentioned in the Factory Act shall be strictly adopted. Safety audit of the plant
by a qualified safety engineer shall be carried out at least once in two years.

xv.The overall noise levels in and around the plant area shall be kept well within the standards (85
dBA) by providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources of
noise generation. The ambient noise levels shall conform to the standards prescribed under the Environment (P)
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

xvi.Occupational health surveillance programme shall be undertaken as regular exercise for all the
employees, specifically for those engaged in handling hazardous substances. First aid facilities in the
Occupational Health Care Centre shall be strengthened and medical records of each employee should be
maintained separately.

xvii.A separate Environment Management Cell equipped with full-fledged laboratory facilities shall be
set up to carry out the Environmental Management and monitoring functions.

xviii.The project proponent shall also comply with all the environmental protection measures and
safeguards recommended in the EIA/EMP report.

xix.The implementation of the project vis-'-vis environmental action plans shall be monitored by

Ministry s Regional Office at Bhopal / MPCB / CPCB. A six monthly compliance status report should be
submitted to monitoring agencies.

13111



environmentclearance.nic.in/Auth/openletter.aspx?EC=38755/5

1/8/22,9:00 PMF

xx.The Project Proponent should advertise in at least two local newspapers widely circulated in the
region around the project, one of which shall be in the vernacular language of the locality concerned informing
that the project has been accorded environmental clearance by the Ministry and copies of the clearance letter are
available with the Maharashtra Pollution Control Board / Committee and may also be seen at Website of the
Ministry and Forests at http://envfor.nic.in. The advertisement shall be made within 7 days from the date of issue
of the clearance letter and a copy of the same shall be forwarded to the Ministry's Regional Office at Bhopal.

xxi.The Project Authorities shall inform the Regional Office as well as the Ministry the date of
financial closure and final approval of the project by the concerned authorities and the date of start of land
development work.

5.0. The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

6.0. The Ministry reserves the right to stipulate additional conditions if found necessary. The company
shall implement these conditions in a time bound manner.

7.0. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and the Public Liability Insurance Act, 1991alongwith their amendments and rules.

(Dr. P. B. Rastogi)
Additional Director

Copy to:

1.The Secretary, Department of Environment and Forests, Govt. of Maharashtra, Mumbai -
400 001, Maharashtra.

2.The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional
Office, Link Road No. 3, E - 5, Arera Colony, Bhopal - 462 016, M.P.

3.The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar New Delhi  110 032.

4.The Chairman, Maharashtra Pollution Control Board, Shri Chatrapati Shivaji Maharaj Municipal
Market Building, 4th Floor, Mata Ramabai Ambedker Road, Mumbai - 400 001, Maharashtra.

5.Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
New Delhi.

6.Guard File.
7.Monitoring File.
8.Record File.

(Dr. P. B. Rastogi)
Additional Director
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Dated: 03.97.2617.
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(Prevention ^ Control of Pollutions Act. I97-1 ^^ m.-kUt Sentfon 'II of the V.r
(P^evention & C'ottt-ro! of Pollution} A^t. fool and Authorization under ^ute t> of tee
Hazardous & Other Wastes (Management & Tranabotmdry Movement) Rules *2P!ti is

considered sod the consent is hereby granted subject to the following tern^ and
conditions and as detailed in the schedule L II & HI annexed to this order:
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To.

M^ Hiktl Ltd,
Plot No. T-2L MIDC Taloja,
DistRtgad-4IQ208.

Subject: Rewwai of Consent to Operate under ^FfJ/LS'- < :iieitn
Kf I. ExUtittfC ^on^ent gr.itttet* ^j.U- a ..!. ..'.'*..   v.    .i  SO, X \l

I-1562 dtd 17.11.2015 wiii^h is valid tipto 80.uT.doL7.
2. ^inaU's of Consent Appraisal Committee meeting held on 27.0:1.2018.
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9.The Board! reserves the right to review, amend, suspend, revoke etc. this consent

and the same shall h^ binding o^ the industry.

10.This consent should not be construed as exemption from obtaining necessary NOC7
permission from any other Government authorities.

11.^Industry, the by-product generator, should ensure that all the vehicles used to

transport by-products to the vendor industry to be fitted with web based GPS
system to record the origin to destination position and shall ^elf monitor the
compliance and submit monthly report to the Board,

12. Industry shall obtain affidavit from vendors stating that the hy-prodw^t pur^has^d
from PP is used as raw material in their respective, industries.
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the cotttpliancc of lite eoiwent condittens.
.P.C, Board.

tg/ will h^ considered at the time of nextis

is issued pars wot to'the • d^cision of the Consent Appraisal

27.iS.2OT8.
••For and on behalf of the

....:.   ; Maharashtra R^ilttfioa Control Board.
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AJ As per your consent application, the domestic effluent after going
through septic tanks shall be further treated in ETP at secondary

stage.
Rj In case the treatment system is combined for trade effluent and sewage

then the standards and disposal path prescribed at sr. no.I B & C of

schedule I shall he applicable.
3)The Board reserves its rights to review plans, specifications or other data

relating to plant setup for the treatment of waterworks for the purification
' thereof & the system for the disposal of sewage or trade effluent or in

connection with the grant of any consent conditions. The Applicant shall
obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or and extension or addition thereto.

4)The industry shall ensure replacement of pollution control system or its parts
after expiry of its expected life as defined by manufacturer so as to ensure the

compliance of standards and safety of the operation thereof.

5)The Applicant shall submit Water Cess Returns in Form-1 and pay the Water
Cess charges for period upto ^W68/2017 as per the provisions of the Water
(Prevention & Control of Pollution) Cess Act. 1977. Industry shall install water
meters for consuming water as follows:

rSr.  j Purpose for water consumed"Water consumption

I no. J__ „____.
' I,   j industrial Cooling, spraying in mine pits or     244

CJ The treated effluent shall be discharged to the CETP.

Tey^is, ^iî ^pdit|0n^..for .compli^nc^, ^f Watf.r.Polhrtion.. Control:

1) A) As per your application, you have provided the Effluent Treatment Plant
(ETP) with the design capacity of 1060 CMD.

' ' B) The Applicant shall operate the effluent treatment plant fKTP) lo treat the
trade effluent so as to achieve the following standards prescribed tn the

Board or under BP Act, 1986 and Rules made there under from time to time,

whichever i^ stringent:

jr. No,; Parameters^SttndhairdhBjg^scTJ^_, '
!I Limiting Concentration in mg/1, except for
i_„_  ... jpH ......

! ^IL^e!1 _   _t..v?>.-}_

'  ~^2   Oil & Grease         j It) tog/I.__
j""ll3""~^B0D (3 days 27dC ) ~]"l00 mg/t""""" ~     ~  "" '.

f '~~|^™% ^urvival

;  Of?Mercury    _ ______ JMilljmtf/[._

06Ar^^-rtu-" - me i,

i  07Cyanideo.ii mu I.
h. J^TjjFhem^ics(C'^H-.QH)  i l.Q mgd.
[  09p^sphatetaT^^"^"" ,̂^) mg/1.
^_12^^spended Solids __ ___ll_00jng/l
^""""^i^

2)
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6) The Applicant shall provide Specific Water Pollution control -y^tem as per
the conditions of EP Aet.1986 and rule made there under from time to time/

Environmental Clearance / CREP gui

792,17

__Nil

80
_       Jj?^^.to^fo
5."jGardening

Processing whereby water gets polluted &
j ^ollutants are easily biodegradable

4.      Processing whereby water gets polluted &

j pollutants are not easily biodegradable and

1
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._ i^?r^E UTL :M}!__.
The 2 nos. of FO fired boilers shall remain stand-by when briquette fired

boiler is in operation.

2, The Applicant shall provide Specific Air Pollution control equipments a^
per the conditions of EP Act, I^86 and rule made there tinder from time to

time / Environmental Clearance / CREP guidelines,

I MT \i

MT.Al

X^reral

; -

i ."

10 \IT M

Quantity

HSD

.Type of

flliuel

t(.

dl)common ScrubberIT , General

i

' 16  Sci ihbei for HTP-2i:j'

!U

Stack

Stack

Pro- es^ e\hau; w m
(** -Utached to ilate
^ve.i-. ni ft tr emission
control trred for
Me^hyl ^hlonde gn^
^en.-rated m the pr*
am: carbon d^oxide

1.1  Ba^ filter Mower
„ jj^LW^^^^ ____

14  Bag filter Mov^r

n

i:

10

Slack

^ollector
followed
by Baa
Ftlnr
Stack

Slack

Sta^k

IZ  Bag fdt er biow *.• r

i tBLW - 601)

10  Bab1 bmler
_ MR- liMt^i

7    Kiacsetu'x ehlnnnc
blow^riW.W -^TO;:

^   Steam hniK-rs

51      Bnq tette boiler

*>

Height
in Sites.

Kmer-jtency DC, Su t2" Stack
_^ KVA  ____"     ___.

Ventrati^n blowerSta^k

z I'l .̂1^! * iMLVLiiri'Li™-- 
_JAud cr uhKMrjte: ?^!-]      ^$ aM^

•1      Wnt .>rb blowerStack

j^at^ Jljjy^.i.'̂ 1'.'.
3  • Ventilation blower

_jglaJBt -jll iBLW M
ii   Vent.lation blower MCA .Stack

System
ttached To

1. As  per your application, you have provided the Air pollution, control
. ,=(APC)system and also erected following stark (s) and to observe the

following fuel pattern-
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4.The Applicant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its life come to

an end or erection of new pollution control equipment.

5.The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvement  or otherwise  such
variation (including the change of any control equipment, other in whole or

in part is necessary).

Maximum emission limit (mg/Nmah

dry basis
"•it) '

: Touleue. Xvlene

Phenol

= Sr.No. ^ Compounds

Standards for Emissions of VOC Pollutants:

10 m '̂Nn^^
^ ttisi'Nm^
5 ni'z Nn^^.tNot Mi_ex>,*')'i'i

Net t'i r-xeeeti
: t |_v^
•""mTl"

Nut tu exceed
L^Q?

!lCf

3. The applicant shall operate and maintain above mentioned air pollution
control system, so as to achieve the level of pollutants to the following

standards:   _ ,...._.„„.„..„...
t* matter:Hot to exceedlofl mtr*Ntn!

22120



oM

•...., f'.i \ \ • .nr,i •;

alt-i
.\|>irv tsis'
pert"1' tl|tt.

> II fop)

b O&M r.j P'.lnai.-n  MM^.iOPJ
Cotrt rol Sy^?i ;rr.<
TVavanl^ en^uin^ that  ail   .0.07.20HI

the \vhiolre reed to
transport by-j..r*!u<? t<> the

vvit-h>r in<iu.'-trv t-.  •- fttN-ii
With  'A'-!i    -.  :      ',"*<

.-\^U-IU;

Compliance   Yuhdhi
PeriodPate

ffo. 2 lakh ' Kxb^in^I' t^ H

Schedule-HI

Details of Bank Guarantees

Purpose of 6CSr, | Consent;  Amount    Submission
No, -i     iV to,  of BG  '  Period

;  E/O/R)   Impo^ed
"I'^T'^^Mite '.{"bk^ ""Exist tna"
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lt/flhki>U<l , '-'M>

S) The mdustn,- should comply with the Hazardous & Other Wastes (M & TMi Rules,
20I^ and submit the Annual Returns as per Rule tU~>> & 20<2.i of Hazardous & Other
Wastes iM & TMi Rules, 201(5 for the ptvcdsng .war Aprs! to ^arch in lform-lV he

^Ot! dune ot'ov^-ry year,
10') An inspection book shall he opened and made available ro the Hoante <dTi<-er- dunnji

their visit to the applicant.
11 iThe applicant shall make an application for renewal of the consent at least fib da>s

beft ro the date of the expiry of the consent tin etsc of Ren^^al ot consent t.
12) Industry shall strictly comply with the Water iff&tT'i Act, 1^71, Air tp&flfi Act.lOM

ami Environmental Protection Act, 1^80 and industry specific ^tandard umh-r F.I'

Hide^ 1!J,HO which are avaiiahk- on MPt'B tyel'-ire-aau w.mpch t^re: in?.
MiTfo      industry   shall  txmstitute  an  Knviretimeitfal  cell   with  qu.ihhed

^tii'^per^onne^a^eney to sec the day tn day romp ha me of 1-oiw-nt * -Mwliii^rt n^vard-

Environment Protect ion.
J t)Separate draina^^ system shall be provided lor culle^i->n ut  trade and -e^ai^-

effluents. Terminal manholes ^hall Ire prov Jed at the vml ^l tire- '"uil>ctton -rore-m
with arrangement  for m^a^uring the flow No effluent  >hali b- admitted is: fire
inpes^sf.'wvifs down>tw-an) of the terminal manhole.^   X>> effluent ^hall htrei ?• reav

u>tln-r than ro tlress^nesl anl pro\ nb-d re)li-( tiyfn )-\ ft in

^iSIlgEli C^iliifi9Il^It The- applicant shall provide facility for collection >f environmental sample- and
^ampS-^^ <f trade ami sewage effluents, air emirekm^ and hazardous waste t> the
Board staff at the terminal or designated points and shall p^y to the Board for the

sen-sc-^^ rendered m this behalf.
2) If the MtDC pipeline re broken' itvei-flmvmg eh msbrr. in m b . ;re.-- mdu-m >ha!l ->••'

disch^rge their treated effluent into MIDC drain, it ^i all ^ -cnt to CKTB by tank-, i

:fi Indu^^ry .-should monitor cfflin m qunhiv. -.lack -nnreioit^ a.id ambient .ur ^jiiaut;.

monthly.
I^ The applicant shall provide ports tn the chmue-y'ts) and favihtfo- .such as ladder,

platft rtn etc, for monitoring the air emission*: and the ^ame shall he open for
mspt -tion twain! lor use of the Boards Staff Th^ chtmiwvi^^ \-nte aiterlre-l '•,
varm re -eurtv^ <^^ omireton ^h^il bo designated by numbe^^ urh .re S-l. S-2 eU and

tho>< *hall be painted, d re played ii facilitate nl< mitre.nren
51 Whenever due to anv accident ur other union-re >. >•• ' •••) •••on. -a, h 1-0,1—mire ^^ir

or re ipptt'hended to occur in e\r(.-^- ot m.moI.um.- Lmi do^n -u ,i mi-.irnwtwn -hall !•
forthwith Reported t^ Board, coiwcnwd Police Station, oftrev ot Directorate of Health
Serv.ere. Departntfciit of Explreivt-. In^p^ct^rate of Factories ^nd I.)^eal Body, liititsc
of failure of pollution control equip^ents, the production process connected to t? shall

be st pped
t> The ipphcant ^hall prtvido an alternate ^foctrsc power sou ire suffitu-m to operate all

pollution control facilities installed to maintain compliant• with tin- ren^e .^v!
fondttions of tire- < mrreont In the deeure- tlu applicant -hall -u.p rc-U^c -i

otherwis^, control production to abide by terms and coaduions d thre totre.-m
7) The firm shall submit to this ofliee. the ;>"fh day of September ovry >car. tire

Environmental Statement Report for the financial year endin^ >il^t March in the
prefo- rtbed ^orm-V jre per the provisions of rule 1 i of the Environment (Prou-^tam/

(Hcc-'ttd Amendment) Rules. 199*2.
8^  The industry shall recycle- ivpn >ee ^^^r^ tree • recover Ha^ardoire   Waste a.-   per ihc

prAtMuo cftntiun in the H^nW'M&TMl Rufo- *.' ^<• uhu-lt - an i'c re-y.-led [o-ree-s^d

rt*u,'",'<i;'r'e(>ver-il and mils wast-  which ha^ t • :< :ncuierare->! -ha.: ire to in> imcdi'-n
and a^te which tan be ireed hn laud I'd line .iinl cannot )>%  rery>k-J i-i-prnu—oi a,.
should o for that purpose, in order to reduce b^^d on nuam-ratinn and laudiill

Sch.ed.u|e-!V
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hii Nutthc- * storm ^ater nor discharge from other ok mi--* ^hall h.- all^wed to ^is: vsth

the effluent!^ from the factory
IBiThe applicant shall install a separate meter slrewmu lire consumption el'ener^y for

<-perm on of domestic and industrial effluent  trt-aurcut  plants and air pidlnteoi
onfroi system. A registot shntvin^ eonsuntptioi-, • d'chs-micais >re>-d foi uvunwn! shall

! maintained,
17} ^onditions for I'LG, ^et

a) Nti' from the D.G. Set should he controlled by providtne an :u'oio>tie enclosure <.i

by treating the room acou^tically..
I'd Indu^try should provide acoustic enclosure for control of n^i^e. The acoustic

enclosure/ acou^tic treatment of the room should he designed for inimmim: 27 .IB
(A insertion le^s or for meeting the ambient noi^^ standard1^, whichever re on
higher side. A suitabl^ ^xhaust muffler ^ith merti..n toss of 2b dil -A? Mi.M" .ifo.
be provided. The mortsUivinent >< Hi.eruun lu-~ will lw d<<m.- .a different prom- ,u
fi.ft meters from acoustic enclosure/room and then average.

<•)   Industry should make efforts to bring down noise level due- to IK set. outside
industrial premises, within ambient noise requirement;- hy proper sittin^ and

control ntoas^tit'S.
,1*  Irwalhttinn oi'DG ^et tnu-i hi- stri^^ly in rereipbon- <• ^nh .•> > roiinromiai ^^n- • < < **'

S-: m.imibteUiror.
•'i   A nroper routrot. ami :-:rev,ii'i to.rote ;. ...   ;  <   •.(.{'.••>•. re>- :H -re mi-'u.-I !     -• :

a tut fid limed ui consultation with the i'<    nianuhii.turi-r ^inch vre-ulu !re.p re

prevent noise levels of DO set from deteriorotin^ with use
ft   D.G. Set shall he operated only in ea^e of power failure.
^ The applicant should not cause any nursiin-.v in the .Min-oundin^ area dire- us

operation of D.G. Set.
hi The applicant sh^ll comply with the notification !>{  \!>KK dated 17.Mi fo'^^

ft-ijatrfini^ noise limit for ^enerator sets run with die-el

l8iThc industry should iret cai^^e nti\ tm^anre- m -ure-unronu .re )>
19)The industry shall lake adequate measures for control of n^ise levels from ire ,>iui

source^ within the premises so as to maintain ambient air quality standard tn respe*'

of not*? to less than 75 dB (A) during day time and 70 dB L\l during night time. Da^
time i^ reckoned in between 8 a.m. and in p are and night ttniv i^ reckoned betwe^n

10 pan, and (* a.m.
2<hTht! applicant ^hall maintain g*d liunsek'i'pina
Zli'Thv ippln-.tnt ^hat! hns^^ ir-rori.c ^re • •':•• •.•• -ai ^- •>p>'ii ..:c i trod.; „.-•?•

oivvt tsje' phtni.iUttn The :i|,i|.i!i:;.ri! -h.iii -utn. it .; ^.sii'i'.f :v . ;• re u!MM- <•; • :, p;-<:
area, number of trees surviving as on :jj-1 M irch nf the re.-u aid miuiiwi i.t tres

planted by September end. with the Knvtronmtnt Statement.
22-The non-hazardous solid waste arisin^ in the fact^ry pivmise^. sweepin^s. ei. he

dtspt ^^d of scientifically so as not to cause any nuisance •'" pollution. The app!^ant
shall take necessary permissions from civic authorities for disposal ^f solid ^aste

L*:fiThe appbvanr shall n^t chan^e or alter the i|unnt:ly quality, the rate of dithara:f.
temjieraiure or the mode uf th*- t-ttluein eim--i'm,~ r ha/arel-nre w;njte- <r ccuind
equipments provided for without previous written pernni-.it-n ,if the B<uitd fore
industry will not  c^rry out any activity tor which tins unre'tw ha.-, not  ivt^n

granted/without prior consent of the Board.
24*The indu^try shall ensure thai fugitive emission^ from the activitj are controlled so

as to maintain clean and ^afe environment in and around the factory premise^
251The industry^ shall submit official e-mail nddre-s and any change will he bob

informed us the MPCB.
26iThe industry shall achieve the National Anthem Air ^utility ^t^ndard^ prescribed

vide Government uf India. X>>tfflcation dtu. !<;.! : Z'i>>1 us .unended

/ _•     . —noon—
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MPCB issues closure notice to HIKAL Ltd for its Mahad UnitHIKAL Ltd has received a notice from
the Maharashtra Pollution Control Board (MPCB) for closure of its Mahad Unit based on a complaint
received from the local community in Taloja. The complaint mentions that a tanker of an authorised
transporter, carrying by-product of Hikal was found near the river Kasadi in Taloja. This material was
en-route for further processing to a MPCB approved manufacturer located in MIDC Dhule.

The company is representing to MPCB for withdrawal of the closure notice and have submitted all
relevant documents proving that it is not responsible for any pollution and or polluting activities in or
near the river. The company is hopeful of a positive outcome from MPCB.

Today, the company has filed in the Bombay High Court a writ petition for stay. There is a possibility
of some impact on company's operations at its Mahad site until this matter is resolved.

Hikal being a Responsible Care Certified company stands by its commitment to long term
sustainability and ethical way of doing business.

Shares of HIKAL LTD. was last trading in BSE at Rs.116.15 as compared to the previous close of
Rs. 122. The total number of shares traded during the day was 100541 in over 3748 trades.

The stock hit an intraday high of Rs. 118.3 and intraday low of 112. The net turnover during the day
wasRs. 11714342.

Posted On: 2020-03-0619=05:53( TIMEZONE: 1ST)

Stock Report

MPCB issues closure notice to HIKAL Ltd for its
Mahad Unit

ArJ
26124



Respected Sir,

Brackish Water Research Centre
Date: 10th January 2022.jvo: i/env/2022

By Email and Courier      ^^!eT^ig
^Street At Po OLPAD1 394540 Dist Surat

Gujarat.
Secretary.

mshsheikh@gmaU.com
bwrc@vahoo.co.in

Chairman
CPCB

Chief Secretary
Gujarat

Chief Secretary
Maharashtra

Additional Chief Secretary
Environment Gujarat.

Principal Secretary
Environment Maharashtra

Chairman
GPCB.

Chairman
MPCB

Director
Environment Gujarat

Director Environment
Maharashtra

Collector
Surat

Commissioner
Surat Police.

Zonal Officer CPCB
Vadodara

Sub: About taking strict action in the illegal hazardous
waste disposal disaster which resulted in death of 6
and injuring 25 innocent workers in Sachin GIDC at
Surat bv ghost firm and HIKAL LTD Taloia

-*Maharashtra.

C^^t^^)

00
ro

Ill
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To.
Mh Hikal Ltd.
Plot No. T-21. MII>C Taloja.
Dist.Raigad-410 208.

This unit has sold illegal hazardous waste to so called sodium hydrosulfide in a 25 KL tanker
to the Sangam Enviro Pvt Ltd, a Vadodara based bogus company in Gujarat without
having any disposal facility or permission. The hazardous waste was transferred at
Ankleshwar on a Hotel in another tanker and was brought on 6-1-2022 to Sachin GIDC Surat
for illegal disposal into the natural drain passing from the GIDC Sachin ultimately meeting
the Mindhola River and Gulf of Cambay. During disposal at 4-00 AM in to the drain heavy
gas/vapor of the hydrogen sulfide gas was released (Due to chemical reaction and/or coming
into contact with air) which went instantly in wind direction killing 6 workers on the spot in
adjacent Vishwaprem dying mill and injuring 25 workers with killing 4 dogs at drain site
also. There was a police complaint filed and investigation is on. The GIDC Police Inspector
and GPCB Regional Officer Surat were suspended by Govt. There was involvement of local
police who facilitated such illegal business as during night time due to covid curfew was
imposed in Surat. It is said by local people that this tanker was 5th tanker and before this
incident 4 tankers had disposed of illegal hazardous toxic waste in the drain at same spot on
6-1-2022 before 4-00 AM. Fire also erupted in the drain burning all the vegetation.
Photographs of the disaster site and tanker are attached annexure-3.

We as working in this field have warned the GPCB CPCB and MOEFCC about the illegal
hazardous waste disposal scandal from time to time and have requested in the past to take
action as per law to stop this activity but we are sorry to say that nothing has been done
which resulted in this disaster. This scandal is now spread inter district to inter state. There
were 4 such illegal disposal incidents reported between 2019 to 2022 by tankers and no strict
actions were taken and no lessons were learnt by govt dept.

The Hikal Ltd working in Maharashtra has violated the EPA 1986, Haz Waste Rules
2016, EC condition, CTE and CTO condition by selling the hazardous waste to illegal
companies without requisite permission of GPCB and Central Govt for selling/disposing
inter state hazardous waste. We fear that this tanker was not only containing the sodium
hydrosulfide but had the toxic chemicals which contain cyanide or phosphorus/chlorine
base traces in it which may have resulted in disaster due to generation of poisonous gasses.
The investigation is on by police.

The track record of the Hikal Ltd is seriously questionable as its Mahad plant was given
^si-closer notice for such illegal discharge matter by tanker in March 2020. News article is
^attached as Annexure 4.

CM
gj,In this situation when the illegal hazardous waste disposal is the biggest question in Gujarat,

there must be strong action needed from the government to save the environment and

Coment order No .-- Format LWBQIVAV-Veill UAS No. (MtWo^SKHM^^tthC.-U*- | BoJOOQ

Brackish Water Research Centre is working for environment and fisheries in south Gujarat from 2003.

The Hikal Ltd a chemical manufacturing unit operating at Taloja MIDC Raigad (F. No.
J-11011/ 63/2007- IAII (I). EC issued dated 28th August, 2007 Attached as
Annexure-1) with following CCAs from MPCB Attached as Annexure-2.
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people. During covid lockdown and curfew like situation it is said by the people that Sachin
GIDC was the illegal discharge point where daily 80-100 tankers were discharging illegal
solvent, acids, effluents, residues need incineration etc freely. This could not be possible
with the help of police and administration. The Mindhola river has a very low DO level like
0.5 PPM and is totally dead due to disposal of industrial waste from all the GIDCs and illegal
discharge by such tankers. There were illegal tanker disposal reports from Thane and
Maharashtra in the past also.

There are about 2-3 lac tons of spent acid and huge incinerable liquid Haz Waste generation
and its legitimate disposal is highly suspicious as GPCB is knowingly allowing such illegal
disposal in absence of the facilities and users. Hazardous disposal is tough for the GPCB to
control as manpower is inadequate in comparison to the industrial units. There are tankers
from Gujarat going into Maharashtra and Maharashtra tankers coming into Gujarat for
illegal hazardous waste disposal which needs to be stopped by both states.

We demand detailed investigation and action in this deadly disaster incident

1.Immediately addition of name of all the directors of HIKAL LTD as per EPA 1986
for committing environmental crime knowingly by selling illegal hazardous waste
into the Gujarat State without necessary permission and selling of waste to bogus
companies without verification. MPCB should immediately provide the name and
address of all directors of the HIKAL LTD to the Surat Police Commissioner.

2.Immediate closure of HIKAL LTD plant at Taloja by MPCB for involvement in such
illegal act and violation of Env Acts and norms.

3.Immediate in-depth verification of the HIKAL LTD plants in Gujarat and
Maharashtra and its environmental conditions compliance by team of MPCB and
GPCB for generation of hazardous waste and its legitimate disposal in last 5 years
along with the presence of team of CPCB.

4.Impose and recover the interim relief amount disbursed by GOG to all dead workers
and injured in this disaster from the company.

5.Fix the absolute liability and recover the medical expenditure from the company in
24 hours for further treatment of the injured workers.

6.Order for the preparation of plan for remediation and restitution for the polluted
site and natural drain passing from GIDC Sachin as per various judgments of NGT.

7.Special public prosecutor should be appointed for this environmental deadly crime
in local court.

8.MOEFCC should issue a circular for compulsory dash cam and GPS for all the
tankers/trucks transporting hazardous waste and all the chemicals falling under
MSIHC Rules for security and safety.

9.It is learnt from past such incidents that the bogus firms are selling-reselling to ghost
parties and lastly, they dump such waste in the environment illegally at
unauthorized places. MOEFCC/CPCB should issue a circular for complete ban on
the acid sale to the bogus companies/firms who do not use the acid at all on an
industrial scale. (SC has also given judgment in controlling acid use in acid attack)
The dual permission for acid/solvent/HW in EC and CTE/CTO for disposal into 1-
TSDF/MEE/Incineration 2- And or for reuse /sell should not be issued by PCBs.
Rectification in the HW Rules should also be done. Strict rules should be made for
the ultimate disposal in the approved site and approved actual use of the spent acid.
No middleman should come in this disposal process at all like the manifest system

ill-
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MSH Sheikh.
President BWRC.
098255 46017

Copy to all concern officials of MOECC and CPCB.

shown in HW Rules. End user traceability should be there in system with
confirmatory mechanism for HW with quantity.

10.Haz Waste Inventory at regular intervals of 3 years is highly needed for the
generation and its legitimate disposal of hazardous waste in both the states as the
maximum chemical industry is situated in these two states.

11.The EPA 1986 must be amended for such kind of environmental crime committed
by companies/firms/individuals with strict criminal punishment as this is a case
against the state involving safety and health of the citizens. It is observed that such
persons involved in such kind of crime gets bail from local police station and they
indulge in activities again and again. So the EPA must be amended and this is a need
of time.

12.MCOCA or GUJCITOC like laws should be slapped against this kind of organized
environmental crimes committed knowingly to gain financial benefits which
resulted in cancer like diseases by carcinogenic and mutagenic effects as defined in
HW Rules for their harms to human and nature.

13.Political pressure and corruption must be removed from such kinds of crime and
illegal activities as this could be fatal for our upcoming generations and ecology.
Industries must be forced to comply with all the environmental rules and regulations
in any circumstances and no practicality should be adopted when a matter of public
health is at risk.

In the above condition this activity must be controlled to protect the health of people,
ecology and environment.

Thanking you and hoping for your prompt action.

Yours Faithfully
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10 attachments

MSH SHEIKH <mshsheikh@gmail.com>Mon, Jan 10, 2022 at 6:54 PM
To: Secretary MOEFCC <secy-moef@nic.in>, CPCB Chairman Delhi <ccb.cpcb@nic.in>, Chief Secretary Gujarat
<chiefsecretary@gujarat.gov.in>, cs@maharashtra.gov.in, Addl CS Environment and Forest <secfed@gujarat.gov.in>,
psec.env@maharashtra.gov.in, Chairman GPCB <chairman-gpcb@gujarat.gov.in>, dir1 .mev-mh@nic.in,
chairman@mpcb.gov.in, Director Environment GOG <direnv@gujarat.gov.in>, Collector Surat <collector-
sur@gujarat.gov.in>, Police Commissioner Surat <cp-sur@gujarat.gov.in>, CPCB Vadodara
<westzonecpcb@yahoo.com>

Dear sir,

Please find the below attached file namely 1 env 2022 illegal haz waste sachin disaster for the complaint. Due to
disposal of illegal waste in to natural drain in Sachin GIDC Surat by Hikal Ltd A Taloja Raigadh Maharashtra based
chemical company toxic gas was released and 6 workers working in nearby dying mill died on the spot and 25
injured.
The Surat police has investigated and found that this illegal disposal of hazardous waste was came from the said
company.

Also find the annexures of this complaint

Kindly process and take necessary actions.

MSH Sheikh
BWRC Surat Gujarat.
09825546017

About taking strict action in the illegal hazardous waste disposal disaster which
resulted in death of 6 and injuring 25 innocent workers in Sachin GIDC at Surat
by ghost firm and HIKAL LTD Taloja Maharashtra.

MOHAMMAD SiDDIQUE <mshsheikh@gmail.com>Gmail

Gmail - About taking strict action in the illegal hazardous waste disposal disaster which resulted in death of 6 and injuring 25 i.1/10/22, 7:54 PM
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1EC Taloja plant.pdf
148K

2.docx

47K
4 mahad unit closer by MPCB.docx
14K
2CCA TALOJA.pdf
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1 env 2022 illegal haz waste sachin disaster.pdf
168K
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1/10/22, 7:54 PMGmail - About taking strict action in the illegal hazardous waste disposal disaster which resulted in death of 6 and injuring 25 i.
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